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CENTRAL ADMINISTRATIVE TRIFJiAL:GJUAHATI BENCH , GJWAHATI

A ORIGINAL APFLICATION " I€b OF 1925,
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Union of Tndé & Uus,.... - - RESPONDENT (S)
/ : : ‘ X
For the Applicans{s. ... Nr.B.K,Sharma C- h
| , Mr.S,C,Biswas
- : ~ Mr.K.Bhattacharyya,
_For the Respondent(s) Mr.A.K.Choudhury, Addl.C.G.S.GC.
OFFICE NOTE Uy BAfET T T T T T T T T@mOER T T T T T T T
- 14-9-95 - Mr.B.K.Sharma for the applicant.
- ' Mr.A.K.ChoudhuryAddl.C.G.S.C. for
’ respondents on notice, )
t

© Leave/join~ in’single applica-
tion granted. In view of pending 0.A.
No.168 of 1995 application admitted.
Respondents to file written statement
on or before 13-11-95, Pending further
order the operation of the order con-
- taining letters dated 26-7-95 and
, 31+7-95 is hereby stayed. Liberty to
© respondents to file show cause and
seek modification as advbsed; Retun-
nable on 13=11-95.
Adjourned to 13-11-95,

ﬁ-‘-’?"‘m'%rc’: it }VA » o
L Csed v oan bl ) S e
. 97,/5%'?/”-4_“ &, o‘{f‘({ ' . ' Vice-Chairman
\op. - | | | .
{Z:’f$~ | im ' : . Memé%@f
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. b.A;No. 184795

Vi

14.11.95 Mr B.K.Sharma for the appli-
cant.

Mr A.K.Choudhury,Addl.€.G.S.C
for the respondentsa -
At the request of learned Addl.
» | C.GsS.C time granted for written
" statement. _ .
Adjourned for orders to

8.1.1996. -

-—

Aéggéf-; - Vice-Chairman

pg " - _ ' . \
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0.A.¥0. 186 /1995

N 8=-1-96 - : ~

MreoBJ.K.Sharma for thc apwnlicant..

Mr.A.K.~3dl.C.G.S.C. for ithe respondents, .

N “djourned for orcéars to 19=2- 96 o«
learty to file count ar. /
N - " ‘ ’
heéétr : ' *“ice=Chairman
.
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19~-2-56 v esharma £CT ch. applicante
Vi e iae 0e CROUSGDUTY 5 SAGLCe3.5.Co fOT

iy
the responGentsSe me e listed foOr

hearing on 25=4-90

Membe Vice-Chairman
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« 0.A.No. /?é/?f I

25.4.96 ' Mr A.K. Choudhury, learned Addl
C.G.S.C. is present.

Mr S; Sarma is present for Mr B.K.
Sharma, learned counsel for the applicant.

’(ZB Written statement has been filed.
T ' '

O.A. ready for hearing.

AR
79 ’A?MM" Ho b (%Q List for hearing on 7.6.96.

nkm
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on o AVIS
. 7.6.96 Mr. K.Bhattacharjee for the applicants.

Mc. A.K.Choudhury, Addl. C.G.S.C. for the
- respondents.
Hearing adjourned to 25.6.96.
Member (J) Member ( 4)

trd

25-6-96 Learned counsel Mr.K.Bhattacharjee for

the appligant. Learned AGE14CeG+5.Co MroA.K.
Choudhury for the respondents.

List for hearlng on 5=7-96 Eefore Single
Benche. ' |

Pg o . ' Mez%%r




0.A.No. /26/%’ ,

5.7.96 Mr K.Bhattacharjee for the applicant.
Mr  A.K.Choudhury,Addl.C.G.S.C for the
respondents.

S
)&%ﬁ!ﬁg{o& both the counsel heard

and concluded. Judgment reserved.

Methber
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OFFICE NOTES DATE

. COURT's ORDER

- 12.7.96

trd

{

Mr.A.K.Choudhury, learned Addl.C.G.S.C. present
and informs that Mr. K.Bhattacharjee has some

personal - difficulties today and requests for

"listing the matter in next week.

List on l7.7.96_f6r hearing ('For being

Me%er

- spoken to').

Uy
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17.7.96

0.A.Ng.186/95

1 ‘

s

Learned counsel Mr K.S.’ i{ihatt'acharj_ee o
for the applicants and learned Add‘l.".a ’C.G.S'.C., !

Mr A.K. Choudhury for the respondents.'

In the courée of submission during the
hearing of this O.A., learned " .counselﬁ Mr
Bhattacharjee appearing for the applicants in the
O.A. had placed reliance 'amon'g others on tﬁe
following orders of the Guwahati Bench of the
Central Administrative Tribunal in support of his
contention that Special Compensatory (Remote
Locality) Allowance is admissible simultaneously
with the Field Service Concession to the civilian
employees working under the Military Engineering
Service: ' 4

1) Order dated 29.3.1994 in- 0.A.No.48(G)/89
- D.B. Sonar and others -vs- Union of India.

2) Order dated 30.8.1994 in 0.A.No.174/93 -
Satish Ch Omar -vs- Union of India.

After the hearing was over it was noticed
that the order dated 25.4.1996 passed by the Hon'ble
Supreme Court in SLP (CC No.!821) ‘(in. Union
of India and others -vs- D.B. Sonar and others)
arising from order dated 17.11.1995 of Guwahati
Bench in R.A.N0.3/95 in 0.A.No.48(G)/89 had been
received. This order could not be discussed during |
the course of hearing. Hence in order to give
opportunity to the both the. sides the O.A. has.
been placed for being spoken: to. '

After hearing the counse]l for the,par;ies'
it is ordered that the judgment in the O.A. already -
heard will be delivered after receipt of the final
order from the Hon'ble Supreme Court in the above
mentionedeLP, namely, Union of India .and others

-vs- D.B. Sonar and others.

Copy of the order may be furnished -
to the counsel for the parties.

Member
nkm
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0.A.No. [Q6/95 \0 i

: NS
25.6.97 None present. List for hearing on 6.8.97.

“‘Member

nkm-

égf%?sa" ¢,4L§b;aa} G 2e.§ 8y
- | CIr

20 .8 .97 Heard Mr K.Bhattachar jee for the

applicant and Mr A.K.Choudhury, learned
Addl.C.G,3.C for the respondents.

Counsel of both sides have completed
their submissions. Hearing concluded.
Judgment reserved. o

Member

pg

Judgment and order pronounced.

10-9~97 Application is disposed of in terms
of the direction contained in the

order. No order as to costs,

Member

Pg
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ADMINISTRATIVE TRIBUNAL,GUWAHATI BEWCH.-; ‘
: T S B
- Date -of--Order "¢ This the 10th Day of Septeﬁberﬁlgaim-\.~‘«:‘
"2 shri G.L.Sanglyine.Administrative Member. S
' o ‘ S S
OcheNO 168 Of 19950 o ' " "R o %
Sri Tikendrajit Brahma & 23 others = . . Applﬁcantg. "C;'
, - Versus - i oy «ﬁw
- S . _:_A:"
Uniog of India & Crs. : . 4 « « « Respbndents’ = o
C.A.No. 183 of 1995. I A
‘Sri{ Gangadhar Kalites & 18 others . « . hpplicants i
- Versus - o
Union of India & Ors. .} . fnespohdemts'
OOAONOD 184 Of 1995 3
Sri Baikuntha Das & 14 others : e e mppficants :
. | - Versus = - 4 1‘ | ‘ 'o-
i A;‘:‘ '_.3 v t
S union of Indieé & Crse. . .~.Respo%dents',
0.2.N0O.185 of 1985. R '
sri P.R.Rejak & 11 others .« o .Appliqénis
- Versus - : A
tnion of India & Ors. e e e Raspanden#g,
OC.a.No. 186 0f 1995.
Sri K.K.Chcudhury & 26 others e o e Applicahts;
| - Versus = B
Union cf India & Ors. + « « Respbndents.
‘ O.A.No. 187 of 1995. , 3
%y, 8ri Tapeswsar Singh & 16 others ¢ « ohpplitante |
L R | ;
- Versus - i
|
Union of India & Ore. « - . Respondents.
i.
C.n.No. 188 of 1695. ;
Sri Prem Kumar Eailshye ¢ 22 others e e .Applikanis '
i .
= Versus =
!
Union of India & Ore. e e kesﬁcndent:
" C.n.Ko. 18% of 1965, j
Sri Mahendre Kumar‘Das & 21 cthers ' ¢ e qkppiicants.
) = Versus - i ! )
: . Union of India & Ors. . . .Réspondente
v ‘ -
Conjtd«.coz
!
‘ |
. - ‘ i
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ER Versus S

Y - - Lo -‘.‘ R T

S BN Union of India . - .

2. The Chief Engineer,
Eastern Command H.Q.
Calcutta. ‘ :

3. Garrison Engineer,

‘859 Engineer Works SEétion.
c/0 99 A.P.O.

- 4+ Controller of Defence Accounts

L .\ ~.. ‘l ‘ - e g = T R L ..
SUERL L TN O S €;
. ;“_ . 3 . o "_»;"__ ,." R ‘ . * i ’ \
: S :
3‘3' voNOo 194 Of 1995 M . ' )
, Sri Anil Ch. sarkar &. 23 others. e o ¢ Applicantse.

Gauhati. . « « o Respondents.

O.A.No. 195 of 1995.
William Smith & 21 others
« Versus =
1. Union of India

2. The Chief Engineer,
Eastern Command H.Q.
Calcutta.

3. Garrison Engineer,
859 Engineer Works Section
Cc/0 99 A.P.O.

4. Controller of Defence Accounts,

Gauhati ‘ « o Respondents
O.A. No. 196 of 1995. '
Sri Someswar Bhuyan & 24 others « « « Applicants

~ Versus -
1. Union of India

2. The Chief Engineer,
Eastern Command H.Q.
Calcut tae.

3. Garrison Engineer,
859 Engineer Works Section C/0 99 A.P.O.

4., controller of Defenceé Accounts.
Gauhatd .

O.A.NO. 197 of 1995.
Sri C.K.Janardhar & 24 others
- Versus =
l1Union of India & Others

2. The Chief Engineer,
Eastern Command H.Q..,Calcutta.

3. Garrison Engineer,
859 Engineer Works Section ¢/0 99 A.P.O.

4. Controller of Defence Accounts

« « « Applicant

« « « Respondents

e ¢ o Applicants.

Gauhati . e o o Re5pondents
Advocates for all the applicants s Sri B.K.Sharma &
.Bhattacharjee
Advocate for all the respondents : Sri A.K.Choudhury,
Addl C.Ge S.C -
contde..4
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e ,,,usmexy”W'e.r. 31515957 In other words,
" 7" no recovery will be made on account ;
of concessions like free rations/free ;
" slngle accommodation etc. already ‘
availed of by Defence Civilians as part
of Field Service Concessions from i
1.4.93 to 31.1.95. Similarly, no payment
-on account of SDA/SCA/SCA(RL) will
also be made from 1.4.93 to 30.1.95.*

F&rther amendment had been made to the letter dated
31.1.1995 above vide Mihistey of Defence letter No.B/
37269/AG/PS-3(a)/7800D(Pay/Services) dated 17.4.1995
insofar as it relates to employees posted in the Newly

Defined Field Areas and.newly:defined Modified Field Areas
as below .
*The Defence Civilian employees, serving .,
| in the newly defined modified Field -

' areas,will continue tc be entitled .
‘ : to the Special Compensatory (Remote D
| Locality) Allowance and other allowance | .
l as admissible to defence Civilians, P
as hithertofore, under - existing .
instructions issued by this Ministry !
from time to time. However,in respect |
of Defence Civilians employees in the o
newly defined Field Areas, Special |
Lompensatory (Remote Locality) Allowe '
ance and other allowances are not
concurrently admissible alongwith
Field Service Concessions."

3. Heard Mr K.Bhattacharjee, learned counsel for the #k

aéplicants in each Original Application and Mr A.K.

choudhﬂry.learned Addl«C.G.S.C for the respondents. The

CERALL 2T bt Al st i § M At} A e 4 o5

s e+ e it

applicants are Defence civilian employees posted in
varicus places in Arunachal Pradesh and according to the
respondents, the applicants were enjoying Field Service
Concessions facilities (FSC for short), namely, Free
Ration, Free Single accommodation etc. provided by the i

respondents. Therefore, in terms of the aforesaid letter

dated 17 .4.1995 they are not entitled to the payment of
Special Compensatory (Remote focality) Allowance, SCA for

short, in addition to FSC. 2ccordingly the amount of SCaRl) -

et 4 e e s e

/( paid for the period from 1.4.1993 to 31.1.1995 was not

contQeee &
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admissible to ;hem and’ uas orae;ca ‘£
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. . . C »';:-‘ 1S
v . ~ Learned coun e1'Mr K.Bhattach
" P AL ' R. f.i- et 4_-:*:3” :“‘..
Lo : ' 'contentioq f Y:30)

SR 1T | .
S 1E LU ER L ? {
Omar vs. Gatrisoé Rﬁgiﬁéerf?199§) 3015@9‘7

e _ IR A T i\“st":'-".’,‘-"‘~-»--~.*>::'*“4:'.‘1 X SIS X

v Lo Tribunal had hel@ thatlsch dMIEbiblé 1n

h - . s l ;.]"’ "D: 3 .g: "L:f)( 5:*)-}, v, -tﬂ

™,

h D e 1. *5‘“%. ” 14 ‘i_ 3
%?'*"’ FSC. In many other cases auch “as O.A.N5§124 an§f125”§¢ e
. - - ' 3 'f"-l'. e I% "“ 670 ':‘:"’“ T'.r ‘\Zrtu'ﬁ‘»-' A *" = $\d

l" {"v‘ T« B
»

iw. : 1995 etc. Defence ciyaiian gmpioyees posted 1n Nagalan

: . the Tribunal had allowed payment of sca. Further{ in g :
s wele SEREARE R

Union of India & others V3. .Prasad. 3.3.0 and oﬁhers'<'

.{\ ‘ —— ~a¢.l _'.' ’ru -‘3} -lh,

1997 SC (148) 1055. tbe Hon ‘ble. mpreme ‘Coutt’ ll'xgaid ahgld\.,}fg

: " el f 3.0

that upto’ 17.4.1995 -Special mty Allowance and Field ; 3
H
T
r

r,,, o

-t e

Area Special COmpensatory (Remote Locality) Aliéwance

e 3
.
{
‘IJ( ';::C';-ll‘?'
4
|
}

1V ,—&' -

are admissible together. Thus the applicants are,, ey o

~ B aaet
e e e e Y e e e

.ot

entitled to payment of SCall).

P R ] ﬁ-.,

4! 4. The canse of action arose out of the‘?rder

1- - . . - - B o

'No.pay/m dated 26.1.1995 1ssued by: cm. quhat:l.. thatm-:U

Vv
 w—— [

is Controller of Defence§Accounts. Gauhati -and t the {* »}

I A--—-Lo. - ko "* - 5"

order datéd 31.7.95° 1ssued by -thé ~accoanea O££1cer “of },, !

f |

i

] { - -..I,- )
the Area Accounts 0££1ce. Shillong.jh tussle wasrgoinq £,
b

on between the administrative authorities of the . *1:;;;'
# respondenta 1 to 3 in one hand and the Andit and Accounts3
|

; authorities on the other over the qnestion of,payment~_.f

i . N( 1A . i P
' of scﬁsélongwith FSC. The CDA, Gwuhati wrote in his

No.Pay/01 dated 26.7.95 3 : e

*In view of pending clarification ;
‘ regarding application of provisiona,
i of Min of Defence letter dt.31-1-95
, and 17-4-95 payment on account of -
SCA(RL) for the period.1-4-93 onwardsz'
J already made is irregular and unau=:

thorised and requiring recovery in- ,

lumpsum from the ‘ensuing pay bills A
. without any consideration and inti- !

mated to this. A0 Shilleng has 3
) already been instructed to effect "
xz . recovery in lump-sum.

-4
e b ey -;--;
B g ¢ T
.

e

J » contdees F- o
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K PR oo R .« : o . .
S cha LS J N B a P GRH
E - RS, pet‘Mln of Bef letter dated 13-1-95
ain Area of Arunachal Pradesh have'been
2 s Eﬁ?sfifd both Field-and.Modified Field Area
5.-‘;v;_;* as \ well. Please’ intimate specific authority
AR ~classifying your office location in-Modified
R ;-7£ie1dvArea. If located in modified field area,
e : facility of FSC may be stopped forthwith and
o recovery if any from 1-2-395 on account of cost
of Free Ration/Single accommodation may be
‘ effected before allowing SCA{RL). ‘
. .- In-future advice of your AAO CE on financial
matter- ‘may inveriable be accepted to avoid any
comslication which has .arisen now." i |,

The Accounts Officer, Shillong followed it up as oelowz

®The recoveries may please be effectedr from
.the concerned. indirected involved inithe
" following bills to comply will be directive
©of the CDA Guwahati. EY i

1) 01/Cash/30 dt.29-5-95. a7
2) 01/Cash/31 at. 29-5-95. s} /%
3) 02/Cash/73 dt. 27-5-95. s

2) '03/Cashj51 &t 17-5-95 S
'5) 05/Cash/19 dt. 26-5-95 s
6) 01/Cashf71 -Gt.30-6-95 S

The sg_gg ‘bi11 bearin% voucher:r NmOlACash/1

69 dt. 29= on account of payment of SCA(RL)
is returned unpassed for the reason stated

above."

Operation of the above two{orders have been stayed ny

the Tribunal at admission of the present original*annli—_

cations. - L e ,
S, '_The decision of the Tribunal in S.C.Omar{Supra) -

was based on the its decision in D.B.Sonall and others.
SLP N0.17254 of 1995 filéd by the respondents wis dismi=
ssed by the Hon'ble Supreme Court on 24-7-1995 with,
liberty to file Review Application. Review Appfication
No.18 of 1995 filed by the respondents was dismissed

by the Tribunal on 20-11~1995. D.B.Sonar and bthers;

RA 3/95(0.A.48/69)and RA 4/95(0A 49/89) and somé of the
other cases referred to by rre.K.Bhattacharjee were
éubject matter in Union of India and others vs,
B.Prasad, B.S.0 and oihers(Supra). The aforesaid

letter dated 17.4.1995 was under consideration

by the Hon'ble Supreme Court in that case., The

Hon'ble Supreme Court had held in the Order dated

contd/=g.

g

* s -
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‘t”’~ﬂ're Ehtitled to both the Special Duty Allm rance and
. the Field Area Special Compenaatory (Remote Locality)

Fleld Areas the Government was directed by the Hon'ble :

T 4 o
s . - .

LA

AL o
..l‘xx

\/"“

.17.2.1§;;vin that case. that upto 17.4.1995 ‘the. employ: 25‘5:

PR S SSPIRl

Allowance and thereafter to only one - Special allowance

in terms of the aforesaid order dated 17 .4 .1995 .mrther.

. - —tmy

‘as regards payment of Special Duty Allowance to: Defence

civilian employees posted in Field Areas and in Modified

, Supreme Court to modify the order dated l7.4 1995 and

1ssue the necessary corrigendum. It Waa also directed
that Union_of India is not entitled to‘recover any
paymentsnmade of the period prior to 1?¢4;1§95.:In the
impugned order No.Pay/0l dated 26.7.1995 the CDA had

-referred to the letter dated 13.1.1995 issued by the

Ministry -of Defence classifying certain areas of Aruna-
chal Pradesh as Field Areas and Modified Field Areas

and sought clarification as mentioned therein. Mr A, K. :

‘;cnondbury. learned nddl.c.G.s.C submitted that classi—

'ficationa of areas were made under letter dated'13.1.1994
and not dated 13.1.1995. Mr K.Bhattacharjee submitted
that the applicants were posted in Modified Field Areas.
Apart frcm.this clarification, the CDA also soueht
clarification regarding the aforesaid order:dated

17.4.1995. The impugned actions of the CDA and the .o

. Accounts Officer were taken by them_pendino‘clarification

" of the order dated 31.1.95 and dated 17.4.1995 by the

authorities under the respondents No.l tc 3. From the
impugned order No.PM/1/306-CI dated 31.7:95 issued by
Area Accounts Office, Shillong the recovery ordered

to be made relates to the payment of Special Cocmpen-

satory (RL) Allowance made from 4/93 to 1/95 through

contde...9
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,g PR .. the vouchers mentioned ‘therein. In some of the - original
?f ’4? _ applications under consideration however, the Cpa,

Gauhati was not made a reSpondent while in all the

" Original Applications the Accounts Officer, Area Accounts

. Office, Shillong was not made a reSpondent. In ‘the facts

and circumstances stated above the respondente Ito3
are directed to communicate to the CDa, Gauhati the
clarifications sought for by him in the impugned order
. Gated 26.7.95 as mentioned above as soon ae.itmay be
possible. On receipt of the communicaticn from the
. reSpondehts the’CﬁA. Gauhati shall take appropriate aﬁtion

N immediately. Till such action is taken by him, the

operation of the impugned orders in each{kaqinal

Application shall remazin suspended.
With the above'div tions, the original applicas

tions under corsidcration are diSposed of. Nc order as

to CO_S ts.

ﬁ
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IN, THE CENTRAL AD§INI: TR#&&%E@E@@UNA BUNAL GAUHATI

BENCH :AT GUWAHATI

Obiginal‘kppljcétiOn NO. \qr€V95
IN THE MATTER OF$

- sri K. K.Choudhury, S/0
Sri. D. Choudhury & Yrs.
sesss Avpllccnts.
- Vs -
Uhién of Indiz and Others.
| ese. faspondents

[}

Tt is respectfully submitted for the spplicantse.

-

1.  That the zpplicants have Submitted*a.joigt petition
seékihg relief of.baymént of aliowéncés znd service benefit
&s admisible to’civilan cenﬁral Government employees in
terms of Office memorsnda dte 1412 83 and 1.12.88 of the

'mlnlstry of Flndnce(Deptt.of Expenditure) of Govt.of Inﬂlc.

2. Thet from fscts of t he case, it would be clesr thst
a;l the spplicstion have & common csuse -end interest in it
és.such the joint éﬁplication deserves to be entertsined
&s provided by Rule L4(5) of the procedure Rules.

| In these preﬁises it is’prayed that the Hon'ble

| Tribunsl msy be graciously plessed to permit fillings of
single spplication by.ail the applicanté jointiy for ends
of justice.

\

contdees

dotg Clowecllecy



VERIFPICATION

([ r‘rl [ ] >—Kkt.."(\’ﬁq‘e%dﬂlyt&05ongoo.Oll. .
: N
won of e%&dr....il4.CL££ﬂaJ2» way.;.. employ ecd
under the Garrieon Enginéer, 859 Engineers Worke

tection C/0 99'A.P.O., do hereby verify that the .
Contentc ae pﬁra -'n-{o'Mk‘noo-o'ooo-n.o.. ac th€

application are true to my knowledge and belief.

| | M/JJ///%
ese 1o qiy(o - SEo L (4o J,
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APPENDIX At
FORM:FORM I:

Feled @ujr_

~ APPLICATION UNDER SECTION 19 OF THE ADWINSTRATIVE
- ' ‘' PRIBUNAL ACT: 1985

Title,oftihe'case: Sri KeKeChoudhury &,Ors.'

[ eseene Applicant Se

.o = VUs =

T o | o _ Union of India & “rs.

| " v... Respond ents.
INDEX B

'SLeBo.__Description of documents reliefi. upon  page NO.

Ao dpplication - .. 1= @
2o fnnexure A: COPy of lettér_dt. 2641295 10-12_‘

3 &ﬁnexure B: Letter dt. 31.7.95 - . 1%
lyo dnnexure C: cOpPY of memo dt. Tl 124 83 1%-11'
5. innexure D : copy of memo dt. Te12e g8 1§;1i

Note :- Other document s refered to in the dppllc tlon are
seizedand possessed by  end hdppen tobe in the .

central, custodv and power of reupondents.belng |

correspondence exchanged in offifkal ‘channel and may

be required tob e produced by reSpondents. ‘

' Signature of  Mpplicant?

/

For Ude in Tribunal's
Office: . . |
Date of Filings I o B

 Signatwe | S \

for ;.egl qtu. sIe
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IN THE CENTRAL ADMINESTRATIVE TRIBUNAL i GAUHATI BSNCH

1. Shri K.K. Choudhury, son of Sgi De Choudhurye
2. Sri N.Dang, son of late Mathin Deng,

hocb

3. Sri B.C. Koch, s/o Shri Hemadhar
Lo Sri Eaphel Sering, s/o Elarus Soring. '

o cri ReN. Goswami, son of lste Som kanta Goswami.
6, Sri Predip Kr. Bamia, s/o Sri Remesh Banis,

7. 8ri érun Bgwri , s/o late Lekhi Bewrd.

8. Sri chiv Ram Sawant, s/o late Bithal Sawant.

9. cri augustine Joseph, s/o late P. SeJoseph

10. Sri Tanks Bzhedur Chetri ,s/o lste Chendra Behadur
‘ Chetri.

11. 9ri K. Sakhi Chand Prasad °harma, s/o late Hardev
12+ Sri Kolamon Boro , son of_Shrl‘Nabln.Bg;gmc
13, Sri Lal singh Balmiki, s/o lste Chatre Balmiki
14e Sri Pradip Dss, s/o late Tankeswer Des. _
15+ Sri Bhulen Pd._Mahato,_s/o late Badshahi Mshato.
16. Srb SeK.Dutta, s/o Sri Sushil Kr, Dutta.
17+ Sri Mshinder Paswen, son of ari Feujdari Paswan.

48. - . . “ .: 2 . . - ) . PN . )
18, Sri Santosh Kr. Guhs, s/o late Keshzb Lal Guha

19. fri Bzbul ch. saha, s/o late Digendra nath Saha.
20, Sri Radha Kant Kalita, s/o Sunti Kalita. '

21 Srl Semir Roy Choudhury, s/o Sri ®ajendralel Rny
. _ . ~choudhury.

22 r1 Bhupen qonowal, son of qu Khagen onowal.
23+ Sri Arablnd& Pel, s/o lat e 4swini Kr. pal.
2L Sri U.N. Mushahari , ‘son of Madhurem Mushszhari.
25. Sri Keshar Singh, s/o late Dayal Singh.

26+ Sri Dulsl ch. Keot, s/o late Madsn Lsl Keot

27w Bon, Whodlya ¥ D Rlaw ol Wipadlyo,
eeegll employed in B/R I,

under the —-

< A £ aacia;u
K.k (edettes,
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under the Garrison Engineer ,

859 Engineer works section c/o

99 A+P.0 ...;.Applicants.
s - | |
1. Union of Indisz |
representéd by the fecretary to the
Government of Indiz, Ministry of
Defence ( Engineer-in chief's Branch,
_ Yrmvy Head Quarter),New Delhi.
2e fhe_Chief Engineer,
~ Bastern Commond HeQ,Calcuttas.
3. Gérrison’Engineer,f _ )
_ 859 Engincer works section ¢/o0 99 A.P.0
lo Controller of Def?nce;
Accounts ,Gauhati.

L

eeesse Eespondentse

DETAILS OF :PPLICATICN :

1o Particulars of order sgainst which t he application is
m&de' . . ' e - .. . . .
Letter No o PH/1/306-CI dt. 31.7.95 issucd by Accounts.
Officer dirzcted to recovery special compensatgry (CRL)
allowance from h/93 to 1/95.

2. Jurisdiction of the Tribunal:

The applicants declare that the subject matter of

the Ordereeesss. 3/~

[y

kitﬁff C:Acxacﬂﬂlzz7
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‘the order ageinst which they want rédressal is within the

jurisdiction of the Tribunal ..

3e

Limitation ¢ | » |
The qpplication furder»declaré that the gpplicztion is

within the limitation perlod prescribed in gection 21

~

‘ of the ﬁdmlnsstratlve Trlbunal ket 1985,

Lo

Facts of the ccse.‘

1) Thst the application'afg ciVili§n¢defence.employees

of Mllltary Engineer 1érviée Depertment employee under o

the reSpcndents and &s such the gpplicants ar« posted to

| work st high altitudes of Arunschal rodwsh ,a hsrd,

: remote and costly srea wher & necessépies Qnd essential

service of 1i£eﬂare:véry séarce‘gnd are svasilable only
on paying abnormally high?rices; | )

?) That the central_Goﬁerngent'ordgred for payment of
spécial duty and special compensstory (Remote Locality)

allowances Lo its employees posted int he North-East ern

Region oft;he country to attnact postlng to thls remote‘
and costly 1OCdlltYo The flled service conee551ons were

“extended to the c1v111ans by the Gov ernment of Indla,

Ministry of Befence vide their letter dte 25¢1.6k es

amend ed from tlme to timee. The appliCQnt sre in reeeipt’

of Modlfled field service conne851ons are also being

paid to GREF staff prsted to this areds

4

dated '-ooook/-

e A empfor
Kok, Choaelly.

e 2
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3) ~ That the;need for attrecting and retecining the
sérvicg oficgmpetepp‘staff.fqrwggyyice in the Horth
Eastern R?gion comprising the seven stetes including
ﬁrungcbal Prudesb Was enggglng attentlon oft;he Govern -
ment and w1th a V1ew to rev1ew the existing allowances ani
service benefits to employees posted in this reglon &
commiﬁt ee under the chairmanship of Secretaryy Depa rb=
ment of per onnal & ﬁdmlnsstratlve Reforms wW&s dppoummed
snd after cons1der1ng car efully the recommendatlons of tle
conmibtee, the presedent of India was pleased to decide
in favour of allowances and beneflts being continued &s
modified by Government of Indla Offlce Memorandum No.
20014/2/83-¢.IVVovainlstry of Financg(Department of
Expenditure) issued on 14-12-83 Subsequent there after
snother office Memorandum behgg No. 20014/16/86/8.1V /EII
(B) dated 1.12.88 wés‘issued making some improvements
in gllowances and fscilities to employees posted.in

this region.

) Thét such‘allowances and fzcilities were sdmitted
by the sudit authorltles in the past reference in this
conn@ctlon ‘may be made tp letter No. 1360/&/2623/EIC(3)
dated 2042.87 of t he C. W.E. TeRpUr Where by Ministry
of Finance, épartment of expenditure office “emorandum
No. 20014/k/86-E~IV dt. 23.9.86 meking special mention
of the employees posted in Arunachal %fadeshhagd tql
letter No. psy/24/IV/PC dte 20.2.87 of the C.De 4,

. that suchesss5/-

ek (Kewelk y



A

-5 -

5)  Thst, however, in so far &s specisl compenséting
allowance is conmernd , the CeDed Gauhatiiés per letter
W/D dte 3141.95 and 17.k. 95 allowed the spplicants to
withdraw the benefits with effect from 1.4.95 instead of
1.12.93‘.The applicahts begs to state thst they have
withdrgw the stid benefits as per the order of ¢t he

authority, from 1.4.93 under proteste.

6) - Be it stated here that with fégard to special
duly allowarc e &s per memo dt. 14.12.83,and 1.12. 88 the
applicatlon has‘flled & petition Noe Cod Nb,,Lnd after
hearing the matter ‘your'lordshlp was plessed to dismissed

the petition on 3795

7) ~ Thst on the lomg part of July the petitioner wes
informed by the 9ffiqe~that CDA Gauhati Vide its letter
No. pay/CI/I dtd. 26.7.95 has directed the C.W.E. Tezpur
& recovery the smount of S{C.A,whigh wazs paid to the
applications WeE.F 1(#.93 to 1/95 pending cleprificstion
from Ministry of Defence. The arear price to 31.1.95 will
be paid after receipt of clarlflcatlon from the Minitry.
| { copies of let*er dte 26.7.95 and 31.7495
are enclosed hereto and markedcs.

Annexure A and B) _-

8)‘ : That the applicents begs to statethat the autho-

rlty has al'"fdy geve to 1ts loc el Audit department to
recovery the said emount &S SCA ‘which wcs paid esrlier
to the appllcants from the salaries inspite of the O.M.

'Q'Mv X : | | Convd .0 06/-

Z{: é; (;(cﬁ 612,\/
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- dated 14~12-83, 1-12-88-

{ copies of 0.M. dte 14.12.83 and 1.12.88
~ are enélosed héreto‘and marksd ss

Annexure C & D)

-

5. Grounds for relicf with legal provisions:

1)

ii)

iii)

‘any cleraficstion is gross violstion of the

For thst the applicents are entitled to special
compensatory allowances &s per office memorandem
at. 14.12,83, 1.12.88 in_aglmuch as the dsid memo-
randum have been made appliczble & all civilisn ce
central Govt. employees and canﬁbb be discrimina@
againste e e |
For that the gepéptmental aﬁthori;y hayg been
sérial of the matter sincg’gfteri1.12.83, infitally
by making payments in accordapce_with‘office memo
randu@.dt.14.12.83,ltheréafper,by meking orders‘sta
stope@gg such payment s and direéting for recovery 6

of smounts alreeady paid that to without seeking

applicants right which is guarnteed undsr the
constitution of Indiae

For that not with standing psyment of SCi to
thé GREF personnel they'éging_enpitled to allowarc es
and benefits under OcRedte. 1441283 2and 1.12.88
aiso, the aspplicant are also entitled to such allo-
wgnce and benefits, effective‘from 1.12.83 but the
same Was given effect from 1.4.83 whi ch deprived
the applicanhé,from their{légitimapi right.

contde. 7/=
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iv)

v)

" b

-7- o |

Bor thst the respondent fellto understand the |
order dt. 3-7-95 passed by this Hon8ble Tribubnal
in letter and sprit as such the Respondents issued
a directiqn to recovery the SCA from the spplicant
which_is miscsrriage of justife toward the appli-

cant se

For that the agplicants.being posted to high

gltitude of gfﬁnachal Pyaégsh M, the_necessities
and essential services-pf life are care st such
places and sre available only or payment of obnor-
mally high prices which is far what unless the
applicants are compensat ed té meking payment of
allowances and service benefips‘is pay office

memorandum dte. 1412483 and 1.12.83, they shall

have to face grave, injunction and serious injury
that desized to be remzdied by protecting tlu t
from the vide ¢s discrimination that is gueranteed
to them as citizen/public employees under Article
14 and 16 of the constitute.

DBtsils of Remedies enhsgusted:

The applicznts declare that they have awaifed

of all remedies aWaitable to them under the relevent

scrvice rules etc. &s would be recesled ffmm rparagraph k4

gbove.

contdees 8/~
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7. Matters not previously filed or pendlng with

any other court:

] The gpplicents fgrther”deqlarés that they have
not previously filed any epplicsztion, writ petition or suit
regarding the matter to respect of which this spplication
has been mzde, before any court em any other authority and
any other bench of the Tribunal nor any such applicstion,

Writ pe;itionAor suit is pending before any as them.

8. Relicf %ugm-,.

The respondents may be order/dlrected to eny
pay'to appllcant the sge01§l‘compansatlng_allowances in
gecordance with O.Medte 144812 . 83 and 1.12.88 of t he
Gentral Government &s refered above;and?bg further pleased -
to et set aside washed.thé.order at. 26.7.95 (hnnexure A)
and 31.7.95 (Annexure-B)e

9. Interim order if any prayed for *

| The respondent may b e directed not to give
effect of letter dt. 26.7.95 issued the fT. £.0.(D) and
lette r dte 31.7.95 issued by A.O. and &lso be directed
not to recover the arrear smount psid to the spplicant

pending the clarificastion from the Ministry of D.fence.

10« In the efent of application being sent by registrard

post etc.:~ Not gpplicable.

contdess o9/~
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11 Particulars of postzl order |
of P.0. No.@2.32T2L
filed in respect of zpplication fee
& dote sl heens issued by Gauhati Head Post
| office fee Rs. 50/- payeble st

Gsuhsti is annexed hereto .
12« List of}enclosers: Annexures L&'Q C»l)

¥erificstion

I, ¢ri K.K.Choudhury, son of S#i D. Choudhury

employeed'under the (gmqizekéaeﬁﬁ&v\ o 859 BEngineer
works sedtionlc/o 99 A.P.0. do hereby verify thst the
contents s para 1,4, ¢7 _ of the applicantion
gre true to my knowledsze and paras 2,3,5 sre belief tobe
true on legel advice and that I have hot supported any

materisl facte

k. & Gaddlg

Daté: _1_} 7 } QI")" o signature
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. Tha uy pay bill baaring veusher Ne. U1/Casn/69 dt "
T 2996 9hen ancount of Paymant of SCA(RL) is returned. unpassed
= for ths roassa stated abouay
Sd/”X*X~x~x V:::
( Anp Singn ) _ . .‘:3:'
. . Agsuunt Officar .
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- The need foy att aoting and retnining the sexvices of comotent
,?»10910 fox mexvive in tho loyth lantean Reglon corprising he ututes
[ Mpoen, f€haleya, Mahipur, #3gal.nd and Tripucs anu thie Ungon
arritories of Arunach2l bPradestt anu Higorea has beel cenparing the o
thention ot the Governnent for coue Wi, The Governnent.had eppointed
comdttec under the Chalrmyishiy ot woretary, Vepartient of PCrponnel
AMuingntrative Felorini, 1o review the existing allowances and tagllie
tus admiouible 10 the vartous catepprios of CLVIMON Ceniira), MOyverne
an’ omloyoon parving the this resloll & 1o supgeeat suatevle Lwprove
ehnlue 100 yecommendation of the voendtice have bHoew carcrully

onuldorcd by Wie GOvernmeat and the MCpldent is now pJ.L‘ soen Lo
mirdc 2y iollouo t= v

(1) p,oerxum of_ nogtlinr/aepuiatiqans

CThere will be a fixed tenure of poating ox b Chay A a 1 e
foxr oltdcers ubth veavioo ol TV yewsy ol deis anu & geory vt o .
timo for ofilocro with wore o 10 yours of porvic o, Perioug of ~
loava, training; ct. in exocss oL 15 day por year wilil LYo exolu=-

- ding counting lhc. tenuxe peclod oL &/3 yearu, Ofiivers, cn gomle- -

“ 4fon ot the [ized tinurce cf werxvice mcnt.i.onu.. above, 10y be consie .
.. gered for pooting 1o a siation of Weixr cholec A ¥i0y as poz..sl.hlc ‘
U satlstastory perxformance of unties for the preseribed tcnuze in

the llorth hast uhall bec glven due recogdtion in 'ul‘.,\uUJO of
oligivle ofllcero in the mtier of . <

Tac. p\.riou of aenuinlion ot e ¢entral Govelient ciployc en
. 1o the umwg/bulon Territoricu ol the North fantoun reglon wllx
s generally be dor 3 years wiideh con be extended in caseniicnnl ,
osges in exigoncicus o publiv wverviocoe as well agp when the Qup.l,oyt,o
ocomexed 48 preparcd to stay longer, The adwiuosible deputuiion
- allowance will also continue tw be paid auring the period ot
-,dcputation BU cxtenacd,

(113 getantore for Goyee :mw;amd
L HENER O I von atiek _lecorda. a

(&) Trrorotlon in casdre poute}

éb) doputaiion to scntral tenure poste; anu
¢) couree of trxiuixm ubroad, . . DR

The. ene;al xc?" 1rcmcnt o{ at least three yoaza uu-vic.c in a =
CH G p(,So b vern W ventrel tehure deputations mi alco be 1claxed ' .
10’ two years in degerving cases of ieritorious service in the lorth IR
gx. LAst, ' S

‘Contd...... 0.2
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et K upeol fio entyy wbalt be atwae dn the Cole 0 f all coploycous who

ji’;‘i',\ex-‘s.-d in full temure ed vurvice in the North rastcan [eglon o - %
fwf dat ofte t, ' Y
x’%' ) »

Pl () govesl Ul ) 4538 Alloxaiee o

ventiet vovernoord ebr piion oiployeou who bisve oll Ingia
trangter Liandiity wilt ve granted @ spesiul ((utly) Allowansce
oot the xatle of €D per oent of buolo pay subjeot tw & oclling of
Be 440/« o month on posiiiy, e any station in the horth kastern
- fegton, wvoh of those erpleycee who are except from payuwent of
o tax will, rcvever, not be eligible foxr tiuis spuial (uty) =
Alowaige, dpcetal (luty) Allowmwe will be in addltion to any C
ppcoial _p“a:y and/ox Deputatiin (aty) Allowarnwe sliciauy beinyg -dyawns’
S eabioct ibe conattlon that the xo‘.al of suoh #pcoial (mty) o
Alovanoe nl&n} apeolal pair/hcputanon (Duty) Allowanoe will not

g cod by, 4 ~ Do My U:)C‘c ol Allowanoe liko S Compensatory . . .
‘Allowaroe will be dravn ocparately, ?Cclal 1% y .

- (4v) Sarota) Commenontery ALlpuancgpe
1, pgzomoane icghalaya
Thy rate ot the allovunoe will be 5% Of ‘onnio pay osubhjoot

© %o maximm of tse HO/- p,ue, adutwsoible to all emmloyees without

ony pay liodi, The abzve alleuzioo Will be udmdenible witn
effcot Lrom =7~ 1007 {n ¢ caae of Assary,

2 Maniouc

R The rate of Allowance will be as follows for the whole of
© o0 YManipur i .

.y i

L ray uplo m, #60/- B, 40/~ p. i
ot . Pay obove f3, 260/ . 15% of vasic pay subject to
o mxiom of fs, %u/- De 0l
Je dXlpuxa | o o
SH | fhe yeten of ihe 8llowuice will be as follows :-
R (8) ILilowlt axcns - 25% of pay subject to rintoun
AETHERCER ' of s B%X andjmximm of
y (b) Othex aycen o
Py upto s, 2060/ Be 40/= pom, ‘
poy eceve L, 260/-  15% of basic pay gubjeot to @
e RXimun of e’ 150/ De MM

-~ Thaxe will ve no ohanfe in the oxlating rate of Spcuial »
L Qotpenottory Alluwwioe adrdcrib) e in \unshal Pradest, hagaland and ke

CMigoram ana e oxisting rete ¢f sioiurbance Allowance udmisuible. |
in speclficd areas of lizoram,

. S4/= dn.n XX XX XX oo
Undexr Beoxetary to the¢ Covt o lndia

W : " I |
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" The underuigacd in dircsted W rofer to.thio Minisiyy'g Odie Hos
0314 /3/83 b, IV dated 14th woocuoer, 1985 and 30th Maxrch, 1984 on the
ubjd mentioncd avove and to say thnt the question of mlinpg sultable
mprovoments 11 tho ullowancus cuu faollitlos to Centrnl Govi, enploy-
en postcd tn Worth Eastorn sepion vorprising the States ol asudu,:
eghuleya, lidngnpyy, Hagalaud, Jiipura, Alungchan Pradesh and Mizoram
ad becn cngaging fne sitentlorn o1 e Govt, AcOopdingly the President
.8 hov pleosed to decldc &8 followun = ’

:&ajxmfssz«czrﬂfssﬁmfﬁemmmx

1) Terure of pooting/depualieh

;SEE eriuting E‘mvlsious ag contuined in thée Miniotry's O.lM.
inted 14,172,832 will CONLLIMO.

114) Halehlape Sor Genkeuh demiiation _and and frafning abioud -
Saggekal meption in canfldentls &%L&f; !

. The cxlstng provicions di coiitalnad in thln Minjotr/'s Ceot.

lated 14.16.073 wili continue, ¢adre authoriticey are aavised 1o glve

aue welghtepe for vatiefactory perforuance of dquiico for ihe presoria.

sed temure in the North-rast in the miter of promtion in thec cadre

2a0%ay donutoilion 4 Contrrl tenure posi and courses ol Racindng ot nad,

(LLi) e lal (e L ALlowangy, -
‘-*'; gen{%ﬁHbvj&' ofviz odt viployces who have (1) India trwnsia

14-bility uill Ve gronted speci. L (Juty) Allowance &t tho iate of

12% 0L bnolc pay eubjeot to oceiling of W, 1000/= per uonth on posting

10 any atataon 41 the lgrthekiitoin leslons Gpeolal (Dutyz‘}\llowamo ¥ L
will be in aduition to eny special pay ~rd/or deputation dut{) allovan~
ce alreaay being drawvn ovubjewt 10 tho condition that the toinl of such W
allowanoe will not exsced 3o TWO0/= pouy gpeolel allowutwes lite sposial -

Jompenondtory (Remte localityy Allowance, Construction Allowance ond
Projeot Allovwarce will bo drawn separdtely. : v

' The Guntisl Covi, Cililiun canloyces who ere moubexs of wheduled '
Miven and oye othexvinoe eligible 1ox the grant opeciul (Imty) Allow- . .
ance unocy Wis paru ond ore exvipiwd fvom poyment ot lucolc-lex wtaer
the IncoLo-Tax 201 will alpo uraw tpeoiul (Iuty) Allowuw e, B
v, TR rrenantavy AMlowaroes - .

= ﬁ%‘"ﬁgcﬂmﬁi YG}?SX‘S Q"t%é"ﬂ% pay Comilesion have beex acocp= .

. .%ed by thoe tovt. aud Upoolal Golptusatory Allowance at the 'reviged |
* have been made effwtive fvom 1- 10-86 (1=10-806), ! fa

L
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" the speciai compensatory alloﬁance_(RL) will be admissible

" TIN THE CENTRZ;L ADMINISTATIVE TRIBUNAL \q/“" A 3

-

} 67 (B1996

. NO. 1867OF 1995
SHRI KK CHOUDHARY AND OTHERS
XXy AppliCant \A\

4 :
! In the matter of 3= : :§
. \é

Buwengdy sxnch
et VR

- “, ,-VSm

hUnion of India & Oﬁhers
h $oo0e Respondents

Written statement for and on behalf of Respondents
Nos 1, 2, 3, & 4

I, Major M.K. Arora, Garrison Engineer, 859 Engineer
Works Section, C/O 99 A.P.O., do hereby solemnly
affirm and say as follows 3=

1}. That I am the Garrison Engineer, 859 Engineer wWorks
Section C/0 99 APO and ReSpondents No 3 in the case, and
acquinted with the facts and circumstances of the case. I have
understood the contents therecof. Save and except whatever is
specifically admitted in the written statement the other

contentions and statement made in the application may be

deemed to have.been denied., I am compentent and authorlsed to
file this written statement on behalf of all the respondents,

3 That the respondent beg to state that the special
CompénSatory Allowance (Remote Locality) was ordered .vide Govt

of India, Min of Def letter No B/37269/AG/PS-3(a)/165/D<Pay/
Services) dated 31st Jan 95. The order came into effect

wef Olst Apr 1993. As per Govt of India, Min of Def letter,

it has been ordered that field service concession vizea-viz,

' to the Defence ¥ivilian employees on representation from

‘all Defence employees of thisjlorks section during the month

of July 1995 the payment of arrears of SCA (RL) for the
period from Olst April 1993 to 31st Jan 95 was made after

- cbtaining the UNDERTAKING from the employees that "Any over

Payment of arrears of SCA (RL) that may be found at a later date

is refundable to this office",

3) That the respondents beg to state that the amendment to the

above order was issued vide Govt of India, Min of Def letter

-

Contd. LR ] ‘p/z
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No. B/37269/AG/PS-3(a)/73C/D(Pay/Services) dated 17th April 1995\0//

‘recard;ng Field Service. ConcossiOnu to Defence Civilian Employees

sorv;ng in the ngwly defiaed area under whlch it has been

clarified that Special Compensatory Allowance (RL) and other

.. Field service Concessions are not admissible concurrently, but

‘these orders on the subject were received late in this office.

:. f4) ~That the respondent beg to state that the on payment of

e

.iiarrears of SCA (RL) for the above period CDA Guwahati issued
#:instructlon to thlS office and Asstt. Accounts Officer vide
UiihiS‘letter No. PAY/01/IX, dated 31st July 1995 that payment'of‘
lﬁ.arrears of SCA made to the Defence Civilian Employees 1s
’i irregular and be recovered in lump sum as the employees are
:'availing-field service concessions. Both the concessions i.e,
 q§GAl(RL) and Field Service Concesgions could not be granted at

a time. The matter is under examination in consultation with

l?gMin of Def in connection of Govt of India, Min of Def letter

<;dated 31st January. 1995 as modified vide letter dated 17th April 9S.

sy That ‘the respondents beg to state that the on receipt of

o Hin.of_Def Corrugendum No. B/37269/AG/PS-3(a)/1862/D(Pay/Service)

. as under g

' 6) That the respondents beg to state that in view of the

ffin,fhe'remote and hard area at the distance of 140 Kms away from:
" Tegzpur at the height of 4749 ft from sea level where evepa

__-dated 12th'8ept 95 under which para 2 of Govt of India, Ministry
' of Def letter dated 31st Jan 95 has been deleted and substituted

il

| A“These orders will come inte force wef the date of issued
of this letter namely wef 31st Jaunuary 1995, In other ‘
words, no recovery will be made on account of concessions

~ like free rations/free single accommodation etc. already y
availed by Defence Civilians as part of Field service 4
concessions from®0lst April 93 to 30 Jan 95 Similarly no
payment on account of SDA/SCA/SCA(RL) will also be made
from Olst April 1993 to 30th January 1995",

ébove. 1+ 1s clarified v1de Govt of India, Min of Def letter

" No.B/37269/AG/PS-3(a)/1862/D(Pay/Services) dt 12th Sept 95 |
. that both of the concessions are not admissible at the same time.

7} ;That the respondents beg to state that this unit is 1ocated;

to and from is very must infrequeant due to the
of the area. Basad on this fact, the Govt of

communication

rough terrain’

india, Mln of Def has doclared this area as Field Service Concession

area wherein the ca"111t1es for fleld concessions "are being enjoye-.
Conty‘...} -
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%y Defence Civilians Emplgyees as per Govt ef India, Min ef Def
1etter_§g. 4/02584/2G/pPs~3(a) /191 /S(pay/Services) dated 25th Jan®
1964 as medified vide Gevt of India, Min ef Def letter Ne. A/2576/
AG/Ps~3(b)/146-5/2/o(pPay/Services) ézt=d 62nd March'l968,

In view of the clarificatien received en Gevt of India, Min
of Def letter dated 3lst January'95 and 17th April?*95 vide Gevt
of India, Min of Def letter Neo., B/3726%9/aG/Ps~3(a)/1862/D(pPay/Se~
rvices) cdated 12 Sep'85 the recevery sf arrears of SCA(RL) fer the
peried frem Olst April®*l%93 te 3lst Jan'95 is required te be made
as SCA(RL) 2nd ather allswances are net cencerrently admissible
alengwith Field Service Cencessians,

84 That the Respendents beg te state that en perusal ef eur eld
recerds, it is revealed that the Civilian smpleyees of this effice
.were granted SCA wef lst Oct'l198¢ vide Gevt of India, Min ef Def
letter Ne, 20014/5/8§/E~1v dated 23 Sep'l986, The SCA(RL) was
-claimeéd in respect of this effice fer Defence Civilian Empleyees
threugh the regular pay bill fer the month ef 12/86¢ but the same
was disallowed by A20 Shilleng st#ating that since fielé service
cencessiens are being enjeyed by the empleyees of this effice and
therefere ne SCA(RL) is admissible, 1In this cennectien para-4 eof
letter dated 23 Sep?l®86 1is relevant. It states that where the
hill cempensatery allewance or any ether cempensatery allewance is
mere beneficial the same may be allewed in lieu of special cempen~
satery allewance., 1In ather werds anly sne cencessien is admissible
2t one time, The payment against the intentien of Gevt erder cannet

ke autherisesd,

In view ef the present erders received on the subject, it is
very clear that the SCA(RL) and availing ef field service cencessien
at the same time are not admissible, Hence recevery of arrears eof

" SCA(RL) for the perisd frem lst April’'1993 te 3lst Jan'1995 is
required te bhe made as per Gevt ¢f India, Min ef Def letter dated

" 12 Sep*l995,

The irregular payment ameunting te ks, 22,99 lakhs made in
acceunt of arrears of SCA(RL) for the peried fram lst Aprflo93 te
3lst Jen’%5 is required te be depesited with Gevt as the Defence
Civilian Employees of this effice are enjoyed fiedd concession.,

Since the emplayees of this werks sectien have been paid the
SCA{RL) fer the perisé frem 1 Apr*93 te 31 Jan'%5 which is irregqular
in termz of the existing Gevt orders ané the latest clarificatien
received from Gevt of India, Min ef Def letter dated 12 Sep'®5 en
the subject, ne SCA(RL) will we admissible cencurrently with field

gervice concessisen, Hence ameunt already paid termed as irregular

{s required tes be recoveref from the enmplayees,

COntdooo oap/4#0¢0’
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2j 4 That with reference to paragraph 1 ef the applicatien the
respendents beg to state that en representation from all the

Defence Civilian Employees of this effice during the menth ef Jul®

1995, the payment of arrears of SCA(RL) fer the perioed froem

Ist Apr'l1993 te 3lst Jan'%5 weres made after obtaining the undere
tuking frem the empleyees that "any ever mayment ef arrears ef SCA
that may be found later date, is refundable te this eoffice.*

on ‘pdyment of arrears of SCA(RL) fer the abhsve peried, CDA
Guwahati issued instructiens te this effice and Asstt. Acceunt
Officer vide his letter Neo, Pay/9L/1X dated 31st Jul®'l995 that
payment of arrears of SCA from @1 April*l1993 te 3lst Jan'®5 made
te the Defence Civilian Empleyees is irregular and be recevered in
lump sum as the empleyees are enjeying fiedd service cencession.
Both the concessien i.e, grant of SCA(RL) and availing ef field
service concessiens cauld not be granted at the same time. The
matter is under examinatien is consultation with Ministry ef Def
in connection ef Ministry of Defemce letter Neo. B/37269/aG/165/
Ps~3(a)/D(Pay/services) dated 3lst Jam'%5 (Annexure~I) as medified
vide Min of Def letter Ne. B/37269/aG/P5-3(a)/738/D(Pay/services)
datcd 17 Apr'1995 (Annexure-~II),

1e) The both refereénce teo paragraph 2 and 3 of the applicatien
®n the respondents have ne cemments,

113 That with reference te paragraph 4(1) ef the applicatien the

respondents beg te state that this heimg the remete area lecated at

3 distance af 148 Kus away frem Tezpur, at the height ef 4749 ft
abeve sea level, the essential commedities are being sbtained frem
Tezpur py lecal marchants and thereby the cest commedities are very
hieh. Baéed sn this fact, the Gevt ef India, Min ef Def has
declared this area as Field Service cencessienal area wherein the
facilities for field cencession are being enjeyed by Defence Civile-
ien Empleoyees as wer Govt &f India, Min of Def letter Ne. 4/02584/
AG/Ps=3(2) /B{pPay/Services) dated 25th Jan'l1964 (Annexure-IIT)
modified vide Gevt of India, Min ef Def letter Ne. A/25761/aAG/PsS=
3(b)/14§~s/2/D(Pay/Services) dated 92nd March'19¢8 (Annexure-1v).

et
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P Howevar as per the present Govt, order this araas has been - '
declared os modifiéd Fiaioﬁoonoo;g;onél area vidé Min of Def |
letter No, 37259/AG/ps-3(a)/90/D(Pay/Serv1ce) dated 13th jdn 1994
(Annexure V) and tha payment of arrears of SCA (RL) was made\‘;
accordlngly on recelpt of" Govt .of Indla, Min of QDsf letter'\ ?
oeNo. 8/37263/AG/PS=~3(a)/165/0(Pay/Service) dated 31st Jan '95
(Annaxure 1) which was later. amanded vida Govt of India, an or
Daf letter ‘No, 8/37269/A6/Ps/3(a )/73D/D(Pay/SLrVICe) dated
17th April 35 (Annexure-ll) that Defence Qivilian BNplOYGQS'iH?Sr
the nauly defined Fiold aroas,,special Compensatory (Remotef
'%ocality) Allowance and othsr allowance are not concurrently
édmissiole alonguwith Field Servica Concessions”. |
In view of the abowe, both'the concessions could not bé
granued at yhe sane time as clarified vide Gout of Indla, Nln of
Def letter dated 17 Aprll 95 guoted above, as such the paqunt o
:made on account of arrears of 3CA (RL) from 1st April 93 to;
31st Jan 95 is irrsgular. The’ioteotion of the Govt, of Inéia;;
order is vary clear i 8y Only one concession aigher Specialf‘o ﬂ

Compensatory Allowa nce in terms oF Govt of India, Min of Def

letter dated 17th Aprll 95 or any othsr compensatory allowance/l ;Q‘

concession available in terms of any othar Gowt. order uhachnvor 8
]
is mors beneflclal is admlsolble. :

t-is further clarified that the coocesslon of gpecial ;.

Componsatory allowance and field service concassions arz givgn !
.under different orders, the same ars not admlSalle slmultenPOuoly.~
12) That with reference to® paragraph 4(2) of theappllcatlon |
the respondent beg to state that so far tha payment of Speclal
Compsnsatory (RL) ‘Allovance to GREF Personnel is concarnady thls
office has no commegnts ta offar since the Gout. ordorsr rugardlng
non admisibility of btoth conoessxons ooncurfonb&y 5?@ VQ?Y oin@ﬁo;:f"“
g13) That uith raference to paxagraph 4(3) of ths agolica'ian i;'ty
tha respondents have no comments, ! ; | :H

44) That with reFeran e to the paragraph 4(4) of the appllﬂatléng\
the respondents beg to state as per Govt, of India, Min of Dgf % ,
' Contdess. P/ 8



‘Lau&er No, 4(7)/77/0(Civ=1) da i X
¢ . iv LwJ i4th July 80 uncer which specia%-
compensatory a110uanoe~(gg2;Q S bOQQQQIJHLUJ initially the |
allowance in guestion is not admissibla to civilians who arsnin fécé‘
eipt of field ssrvice concessions, It has beon clarifisd by %he”
| ¢

Ministry of Finzncs (Deptt, OFﬁExpdr) that ths basic conditiohsfik‘

for admigibility of the allOuanco remain the same, In cOnneofioA;

A

para=4 of 0OM No, 1ated 23 Sapt 86 (Annexure~UII) is ralevant It;.\
_statqs that uhere the-hlll compansatory allouance or any othaer
compensatory allowance “is more beneficial the samg may be alléu@@f
in lisgu of special Compensatory‘Allbuance. In other words oﬁiya;eigf'
‘qgncession is admissiblé at ons ﬁﬁme. The paymant against ths ihtéﬁé;

« 7
© o

tian of fovt, ordars co%not be authorised,

| 15) That with referance to the paragraph 4(5) of thae appllcdglon
the respondants beg to state that as per Gout, of India, Min oF J o
Def letter No 8/07269/AC/PS 3(a)/165/D(Pay/wnrv1Pes\ datad 31st
Jan '95 (Annazsura=I) as modlrled vide letber io. 37269/AG/P"-3( )/ ; '

D(de/berv1ce¢) datad 17th april 95: (Annexure-II the Dafence

-

Civilian employess ssrving in ths nawly dsfined modified field:

area, ths special compensatory (Remota Laocality) allowance and

,..'

other allcass are not concurrently admissible alonguith Field'sérvlce

1

- congession, The employees of this office are in recéipt of ;

. ——

o

\tsuh—s =3
s — s+ q‘.;;‘aur—.WJﬁ‘s—..c -

PN

Fiald Sarvice Concession till data,

16) ThaL with reference to the uaragranh 4(6) of thn applicati on

tha respondents beg to state that it has been laid that uhe
memora nNda dated 14th Dac 83 (Annexure=VIII) =nd 1st Dec 88 are
meant for at*racting and retaining the service of compefants

I

'offlcers posted in the North Eas&ern Region from other parts of

-

- .
- i S e
IR el ol ‘-”’M“MM

- tha Country and are not anllCable to the personnel balonglng to

the region;uhsre theyw are appointed and posted. 3ince the‘_

anplicants have 5:?ﬁ apponted and postad in the North ECastefn

. e

Rnglan, the claim does nct survive and OA No,- 61/95 was rEJectBP. .if

.

-

17) That with rafersnce to ths paragrgph 4(7) of the appllﬁatlon

: ]
ths respondents beg to sta ' :
. e
i

Min of Def lettar No.

i

t-> that ths orasent order on the subJ ect }
| 3 4

has besn issued vide Govt of India, 5
| *

8/2 r7a9/M’/DS- 3(a )/1859/D(Day/39rv138> dated 12th 58At'95
'o.op//

R . b . . R

R



(athﬁ.--“
5.

: 4 N Y .‘ s ,ﬁ
- {Annexure-"I11) qnder which Jara 2 of Govt of India, Min aof J
R o 7 e .
letser Mo, R/37260/AG HQ~5(11/16J/3\Pay/gerulce\ dated 31st 7% 195
LY
(Annexurs=I} has been delpuau substituted as undar i | i

" Thesa orders will come into force waf tho dete of ilscug of,

Ehis latter namaly wef 31st Jan 95, In cther words, no raPOVGrY ;,f
will b2 made an account of concessisn li%e Ffres ration/fres Oﬂngln accv
ommocstion 2tc, :lready availed by Defesnca LCivilian as part oF Fleld

’

service Concasssions Fron 1st ‘pral 93 to 30th Jan '95, Slmllanly o

Payment on account of 5pa/scC A/auQ(RL) will also be made From Dfstqﬂorll

0
ul

i W -
U . - : C s
) W

93 to 30th Jan

Tha above clarification is €21f explanatory and Eheré is no y
furthsr commants to ufﬁef° | |
18) That with roForancé to paragraph 4(8) of the application £h9:

1
{
respondants beg to  stats that CUA's lettar for recovery of achgafsi:-

N P N e, . .o
of 5C3 (RL) paid to the Dafence Civilians employees for thd period ' -

from {st April 93 to 31st Jan '95 is in order as psr Govt, oF Indaa i
lettc“ guotszd in rara=7 abowve, = 3ince the DDFJHPQ Civilian emp%ov i':E 
of thie organisation arz in receipt of Fiasld :érv1ce C0n09581on3, kb%ﬁ_
. . SrE
~reguest’ for grant of 5C4 (RL) in addition to fisld sasrvice concessiééi:
oAy iy
is not admiz~ible a4 per axisting ordaers, : zf?~
~ 19) That with raference to paragraph S of the applicatioé thaj' -'?Eg
fespandénts have no c0mments; | ?35
. et
,20) Tnut wit h refarance to paragraph 8 of the aoplication thp yt,f
: A

rgspondunts hav& no'cpmmants. J '

21) That with refarence to #aragraph 9 of the application'thé}~ i

respondents bzg to staﬁe that the clarification recaived from Covt*
of India, Ministry of Defencs letter No. B/37269/AG/PS~3(§)/1@6°/
0(Pay/sS2rvice) da tad 12th Sapt '95 (Annexure~UITI) has. catuﬁo;icaifyf
stated that toth the con03331on are not admissible conourrantlﬁ and the

stay order passa2d by the Hon! ble Tribunal may be vacated,

ce to psragréph 19,11 and 12 of the épplication
- L L

22) That with rafaren
‘ ~

the respondents hava no commants, SR D B

CDntd..o-op/"g ’ , .';

wa




o
- 23) That with the respsiilenis ‘Crives leave of the Hen'ble
Tribunal te file additisnal written statement ef occasion

arises,

e ke a-

i<
1 12]
§0
i
tm
b
QL
>
1-3
]
1o
4

I, Majer M K Arera, Garrisen Engineer, 859 Engineer

Works Sectisn, C/0 99 APO de hereby declare that the atatements
made in this written statement are true te my knewledge derived

frem the recerds ef the case,

I sign this verificatien sn this the of FebruafY}1?9‘

DEPONONT : }

(K HRRs) .

Garrison Enginesr =
859 ENGR WKS SEC




— - - - . e —

—

N An me-I

<337 3 S0P I, ol ) lzctap Mo, 8/37259/qc/p5-3(3)/,65/0 v\:‘
(Pay/2rvicos) uicwed 31 Jan '95, R

FIELO SSRYICE COUOESSIONS TO DEFENCE CIVILIANS :
CGERYLNG. LU THE TECILY GEFINGO FIELD 1S -

Sir,

1e I .2 diroctad to rafsr to Para 13 of Govt lattor >
37269/4G/PS 3{a)/D Pay/sorvicco 4t 13.1.94 and to convay the
senction of thac prasidint to tha following Picld sarvice
conc.zcion to Dot nze civilians in ths Nauly definad Fisld
oot & (odifisd Ficld Arsas os daPlinod in the abovae
tirncioncd lzttap - ‘

£) Safance civilian ommloyoag a3rving i{n ths payly definad
ficld arcas will continuo. to bo extandad tha conceassinn
cAunirabad in Annixurs 'C' to Govt lattor to, £/02586/7G/
25 3(a3/97-5/0(9ay753rvicos) dt 25 Jan 'G4, Dafence
civilians ealoyszs s.rving in ‘oulv Dafinad Flald 1rsas

" will continua to b3 oxtendad the concassions anumerated
in Toondlix '8' to Govt lattor Nos AP 25762/1G/°5 3(a)/
146-5/2/J(P3y/50rv1c:s) dt 2nd #Harch 1968, -

£i) In addition to abovz, ths Dafance civilians amployeas
strving in tha noulyd ¢>Pincd Field Arags and jodifisd
Pi-1d =r3as will bz antitlad to paymsnt of Cpacial
Cumonaztory (R3m0to Locality) Allowancs and othse
allouycnecas s gduissiblo to 23fance civilians as nrr the
oxicting initructions iasuod by this llinistry from tias

to tinmd,
2 Thzca ordero will comz into fores veBefy 18t npril 1993,
Se This iscuos with £ conguerznco of Finance Division of

vialc viln vide thair 00 (o, 5(a)/C5-aG (14=91) dt 09,01,1995,
Youre faithfully,
Sd/=x x x x

X 1 Tluanga )
Undar Socretary ta tho Covt_or India,



RELE e 5} i/// \

, — T
COPY ‘(¥7

No. B/37269/AG/ps=3(a)/1862/D(pay/Services)
Government of India

Ministry of Defence, .
New Delhi, the 12th September 95, G?

CORRIGENDUM

The following amendment is made to this Ministry’®s
letter No..B/37269/AG/pS=3(a)/165/D(pay/services) dated
31,1,95, regarding ¥ Field Service Concessions to Defence
Civilians serving in the newly defind Field Areas := .

Para 2 may be deleted and substituted as under :=

"These orders will come into force we.e.,f. the date

of issue of this letter namely wese.fo 31.,1,95, In

other words, no recovery will be made on account of
concessions like free rations/free single accommodation
etc, already availled of by Defence Civilians as part

of Field Service Concessions from 1,4.,93 to 31,1.95,
Similarly, no payment on account of SDA/SCA/SCA(RL)
will also be made from 1,4,93 to 30,1.95", _

20 This corrigendum issued with the concurrence of the
6 Finance Division/AG of this Ministry vide their I.D.’
Noe 1033-pA dated 11,9,.95,

Sd/-x x x x x
( L T Thuanga )
Under Secretary to the Govt, of India

To
The Chief of the Army Staff
New Delhi :



\ J
‘ Al . 3 WVM /_Z_/,.J 9
| e | \:\ Apaegxure !

Copy of Lovt of {ndla, {0l lettor .o, L/ 37269/ 13/ 0530 8) 730/
D{Pay/t ervices) dsted 17 Aprll'sd.

FIELD S=pVINE CONCERETONS 14 DEFEILE CIVILIAME
ConVida @1 ik Ao 1Y DEFinsy T Ll AREASS

1. The following amendments is wade to this Linlstry's leitex
Mo. B/37269/AG/2530s)/0( Fay/: exvices) datod 31 Jan'¥d,regarding
Field Cervice Concessions to Uefence civillans Cerviry in the
newly defined I'leld Areas 3=

v ‘he Dofence Cilvilian employees,sexving in the newl
defined modlfivd Fioeld areas,wlll contlaue to be entitled
to the special Compensatoryidoote Localltl)kllowances and
otiur allowance s admissible to defence i vilans,as

. nkxheskxy hithertefore,undar - existlng instructions
issuad by thils Minlstrl from time to time, However,lin
respoct of Defenco Livillans enpleyess in the newly
defined Fleld Areas,special ( ompansatoryl{iiemote Localitz)
Allowance and other ellov.unces are not concurrontly sdwiesible
aloagwith Fleld Lervice ~oncessions,.”

2 This Corrigendum issues with the cencurxence of the
Finance Division/Ai of this linistry vide their [.D. No.
388/PA dated 0D April'es,

R , o £df= K X X X X X K X X X X
( LT Tluenua)
Under fecretary to the Jovt of India

( Tede 3 301273%)
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. Uooy 0 vy of Inlie Min of Dot letter Yo', 4/02584/AQ[I‘35 - \ .

(a)101/5/(Pay/ Brvicen) dated 25 Jan 64, Vi

CEMOTRLAE AT SETLT 70,61 Y"IJ..N,_RJSI DE00N,

T"TT 1;- T\ nn [rww; ’(‘?U ?‘G QI m
Srarbe i h ey %
TOUALIY TR TED o _1.-‘
4 08 applischle ¢o mamnt o th A 7
(e,) M.rmlg%;g ig"tgg gas%fgwpge gn l:mel oo . B t ° va 7

l

{h)  Yree jonwd/.,aseﬂ sasn and eoe~ted perviee %o exhlmts ﬁa.ﬁ‘“m.

{¢) TIreo alojhing of minimumn cosential scale £ Army pox-amne}.

17 the (ips Comnender A0 in Mr Thme Comnand eomsidero, the
iome, of meh sloiping for oseential for (@ reasensgy ,

(a) Tree remitarwe of family allotents,

h
IR

(e) J?‘rcé 'me(“.i'ca] treatment and hospital tmatmnﬁj : '

(2) Wwwmé/injury or farily pension or grajuity wnder Ohaper .
YXIXVI1E OST ox friy Instrue 1on 157/57 AFI  20/358, ao tho edse
may te for Gonpenndtion under the vworksien eomensation, ao't

. v' ‘ ’ ‘ ‘-'- ,’
(]7 A%mfms ¢ E;'b
\ g A = 4-.-5

wiwre appliezvle, v by e

,(g} & Tos'agg frge Jomee !.etters per uxdi,vi.éuu;. pez' weﬂ&,
N - '=« sttt .1& 4 s ln
( by romi Slanee WL thh Inuitm llnﬂ.ts of mmy
pontal arders freo of esonmlssions upte the minifnm values ot
Rety 20/= PM per inlividunl, _,

(3) ‘Petension fomily acen allotted by Git, at the old auty
giation on vuypent or romal rent, If the assn retain is°
reeulred to ti serviee, the tamdifen may be shifted o . |
alteirative acog yuc she porvics, the famlies mey ba shifted
10 ol loaasflve whether appropr:i...‘w or mferior to. the pta‘axa ct

LI B
t

the {nclvidsnl. eopeomeds | | PRIt
I'ste¢ =1, I’arness allewanses will eontinue to 'ba saidle
in full. N
l . - ) v h .':v.‘ ” v. ) ."‘," .:
ny oY

2, o eonc!’:tseion -{3) above iz appli.oxs‘bla N ,
In reoveot of denn held By the Min of Deg amnto

orders will follow in r/o0 of hel ﬂh‘t
ol 1HOR, ° / cmgim; ?0 »
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Copy of Secret letter No A/25761/AG/P83(b)/l46~s/2/D(pay/services) M
" dated 2,3.68 from 228 Govt of India Min of Def, New Delhi, \}\< S

L]

-

xwpf“ *éﬁub : Field Service Concessions to Army Personnel And Defence
v’ . Do Civilians In Operatisnal Areas

1
1

¥
i

I am directed to fefer to this Min letter No A/02584/aG/ps3(a)/
97eS/D(Pay/Services) dt the 25th January, 1964 as extended and Army
Instruction 7/S/48 as amended from time £o time and to say that the

President i1s pleased to sanction the following modification with
efﬁect from the dates shown :- ‘

(a) The rates of special compensatiry allowances will be
revised as under with effect from the lst Mar, 1968 ;-

Rank Rate.

% Hony Commissioned officers 30,00
JCOs 254,00

' " Hav ‘ 18,00
Nk 15,00

OR 13,00

NCS (E) , 10,00

~ (b) Field Service Concessions will cease to be admissibbe to
. i officers & personnel (including civilians paid &% from Defence
Services. Estimates) serving in Municipal & Cantonment areas of :=-

({)  SRINAGAR, JAFMNU, UDHAMPUR and Darjeeling with effect
from the Ist March 1968, K

(11} siliguri & Bagdogra with. effect ffom Ist March 196_8°

(e¢) consequent upon the withdrawal of field service concessions,
- the following concessions would become admissible at the stations
mentioned in (b) above with effect from the dates shown therein
| to Army officers and personnel to whom the orders referred to.
‘ in para 1 above originally applied. i

(1) Concessions listed in Appx 'A' to this letter ﬁo sé:viée
officers and personnel and those in Appendix tB' to civilians
paid from Defence Services Estimates, ; Lo

(1ii) special ad-hoc allowance of Rs, 70/-pm to married |
service officers forced to live singly due to'non-aVailability
of married accommodation for 2 years, the position to be:
reviewed before the expiry of that period. P

i c(41i1) The concessions listed in A px 'A' and the special
X | ad-hoc allowance referred to at (ii) above will be

! withdrawn when married accommodation is available to the
| extent of 50%. ' |
, ) .

g .. B PRSP -

2y Field Service Concessions for all the other areas would
be reviewed evVery two years,

35 This lLetter issues with concurrence of the Min of Fin
(Defence) vide their U.0, No 279=S/PA of 19684 '




/ copy /

St} (/‘ Appendix 'B* to Ministry of 64;

_ ‘ AN Defence letter No A/25761/aG/

PS3(b)/146-s/2 /D(Pay/Services)
Dated the 2nd March 1968

Concessions Admissible to Civilians Paid From Defence
Services Estimates Including civilians Employed in lieu of
Combatants And NCs(E) (BOTH POSTED) AND LOCALLY RECRUITED).

(a) Free remittance of family allotments.
(b} 2 postage free forces letters per individual per week

(c) Remittance within INDIAN limits of money orders and

indian postel orders.free of commission upto the maximum
valu€ of Rs, 30/~ per month per individual.

(d) Retention of family accommodation allotted by Govt

at the old duty station on payment of normal rent., If the
accommodation retained is required to be allotted to
another entitled personnel for exigencies of service, the
families may be shifted to alternative accommodation
whether appropriate or inferiors to the status of the
individual concerned, : i

Note :=- 105 Dearness allowanges will continue te be
admissible in full, '

Note:=' 2, The concession in (d) above is applicable only in
‘ respect of accomodation held by the Ministry of
Defence, Separate orders will follow in respect of
accomnodation belong to the Ministry of works
housing and supply.
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% 4 No. 20014/4/86-E.1v ¢
v Gz ¢ Govt of iIndia,
. Miiistry of Pinance ()ﬁ
Y+ Deptt of Expenditure

New Delhi the 23rd Sept'86

.

OFFICER MEMORANDUM

l A’ .
Subjet : Grant of Special Comp (Remote Locality) Allowance of
h Central Govt emplogees posted in Arunalchal Oradesh.

|"  The undersigned is directed to say that consequent upon
decisions taken by the Governement of the recommendations of the
Fourth Pay commission in regard to grant of Special Comp( Remote
locality) Allowance to Central Govt Employees posted in Arunalchal
pradesh vide Resolution No. 14(1)/1c/86-dated the 13 Sgp 86,
Banction of the president is hereby conveyed, in supeBssion of of
all the existing orders on the Subject to the grant of special Comp.
(Remote Locality) allowance to Central Gowt Employees posted

in Arunalchal Pradesh at the following revised rates s~

—-_-.-----..—_-o—--------..- -l M a O w e @ e
I

. srl Area Rates of Special x Comp Allowance per month (Rs
No Basic Pay Basic pay
below of Rs.950/~ g?iic Basic 3281§ pay
- Rs. 950/-  above but Rs, 1500/583F 030007:

' below 1500/-above gooo ° ‘
but - /= and above
below Rsoaggve
2000/~ &

but
below ,
- e e ;e - - = e o> e wm /e e e g ___-_—--~-—---—§a§.999£: ————————— - -
1, DiffuxEm-icult 150/- 250/~ 350/~  500/- 660/~
| area of \
Arunalchal .
. . Pradesh
2, Through out 125/~ 200/~ 275/ 400/~ 525/~
' Arunalchal

Pradesh except

21 These areas take effect from 1.10.,86 for the period from 1.1.86
to 20.9.86, the above allowances will be drawn at the existing raetes
om the matopnal pay in the pre~revise scale,

3. Pay means pay in the revised zxscales of pay introduced under the
: CCS (RP) Rules 1986, In the case of those who retaihed the exist

- scale of pay. It will include besides P2y in the pre-revised scale of
pay appropriate dearness allowance, additfonal dearness allowance
dearness pay ad~hoc DA and interim relief thereon at the rate in force
on 31.12.85, Where the application of revised rates in a loss to an
employee, who has been continuously drawing the allowance from a date-
prior to 1.,10,86, The amount drwan by him imediately prior to that date
will be protected by treating the difference between the allowance
so drawn and that admissible at the revision rates as “ethpol
to him. The prdtection wil =mméx continues 'till the employees rem-
ains posted in the said region and becomes eligible to higher amount .
either on promotion or otherwise,

Contd ce @ 02/"



(cory}

- 2 . %Qﬂ th
Note :,pay‘means'pay 85 pay as defined under FR. kk 9(21)(a)(41}.
S The Central Govt employees in respect of Special Compensatory
allowance & under there order will not be entitled to composite
Hill compensatory allowance in addition, However where the Hill Compe=
nstory Allowance of any cther Compens&tory allowance admissible is
more beneficial the same may be allowed in lieu of the Speical
Compensatory allowance, ' :
S The Special CompenSatoru allowance will be ¥E regulated during
leave joining x time and suspension in the Same manner as City
Compensatory allowance under this Ministry®s office Memorandum No,
2.((87)-E-IT (B)/64 dated the 27 th November 1965 as amended from
time to time,

6. These arears will apply to civilians employees of the Centwal
Govt belonging to Gooup B, C and D only. These orders will also
apply to the B,C and D civilians employees paid from the Defence
Service Estimates, In regard to Armed Forces personnel angd Railway
Employees the sparate orders will be issued by the Ministry of
Defence and Deptt of Railways respectively, :

7o In their application to ﬁhe'staff of India Audit and Account
Deptt, these ordess issue in consultatinn with Controller &
Auditor General of India, : ' .

8. Hindi version of the ordér is attached,

SA/ *XwXm=X=X =X =X
{ R Verma )
Joint Secy to the Govt of India

g T ¢
' SA/ =X =x=x=x
‘ ( PT peethamner )
Lt
For Garrison Engineer
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(2) MroimUern in cadse pouts; .
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